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(1901) 08 MAD CK 0015
In the Madras High Court

Pydal Nambiar and Another APPELLANT
Vs
Kannan Nambiar and Others RESPONDENT

Date of Decision : 22-08-1901
Acts Referred:
Citation : (1902) 12 ML] 87

Judgement

1. We are of opinion that these are not suits for declaratory decrees and that
consequential relief is prayed for.

2. The institution fee is, therefore, to be calculated u/s 7, Clause IV-c, according
to the amount at which the relief sought is valued in the pinint.

3. The stamp duty paid is only Rs. 10 in each case, and is insufficient. The proper
stamp duty on the appeal must be paid within three weeks from

to-day.
4. After payment the appeals will be posted for disposal.

5. The valuation in each case has been stated in the plaint. The ad ralorem duty
was paid and the appeal was again posted for hearing on the merits

before the same Bench, on 8th November 1901, when judgment was given
dismissing the appeal on the merits.
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